
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM NruO ENUruNCHEL PRADESH)

From

To,

Sub:-

Ref:-

Madam,

Casual leave.

Your letter No. DJSV/STDR/F-B7lO4O4, dtd. 18.01.2025

Smti. Jayashree Bora,
Jt. Registrar (Vigilance),
Gauhati High Court,
Guwahati.

Smti Mridu Chanda Bordoloi,
District & Sessions Judge,
Sivasagar.

No.HC.Vrr-142 l2OO7l ?3 t tA

Dated Guwahati, the ) \ January, 2025

Yours faithfully,

s4 t-
JT. REG ISTRA R GILANcE)

7 2t - ot- 1DZS

With reference to the above, I am directed to inform you that you have beengranted casuar reave on 20.01.2025, arong with station reave permission from theevening of 19.01.2025 till the mornin g oi zt.ot.zozs. The Addr. Sessions Judge_cum_special Judge, Pocso, sivasagar, and in her absence, the next senior most ludiciar offrceravailabre at the station wirr remain in charge of your Court and office during your absence.

M o o.H ur- 421 ooT t _<5 .dLl

Copy to:

"/
The Project Manager, Gauhati High Court

JT. REG IS RruIGILANcE)


